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M/s. MAN lndustries (lndia) Ltd. & Ors
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ORDER

TCP No. 13/397-398/NCLT/MB/MAW2016
CP No. 57l397-398/NCLT/MB/MA}V2015
TCP No. 14l213lNCLT/MB/MAtU2017

For the Respondenfs side stated that they need to file a rePly in TCP

1,412077, at their request, 2 weeks' time has been Siven hereof for filing reply and

reioinder, if any, 2 weeks thereafter.

List TCP 13/2016, CP 6712016 and TCP 14/2017 along with other application

for hearing on 06.10.20U.

Since the parties have reported that several developments have been taken

place after filing this CP, both parties are at liberty to file additional affidavits

bringing subsequent facts to the light of this Bench within 15 days hereof artd if at

all any of them wants to reply to those subsequent affidavits, parties are at liberty

to answer to those affidavits within 15 days from thereafter.

List this matter on 06.10.2017

sd/- sd/-
V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (Judicial)


